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1225 Penal [ O c t o b e r  4, I860 .]
Code. 1226

o f  « n y  o f fe n ce  p u n ish -
‘  d ea th  o r  tra n a p o rtiit io n  fo r  l i f e . ”

gi ^^otion was carried, and after a 
thft “.“ ' ‘-'ndineut in  the Illustration,

Spi.f'*' “ n'eniluients were made in

Spot̂ ' ainendinenta w ere made in
ectious 119, 122, 152, 157, and 159.

lie Word “  uimple’ ’ was inserted
8g !® “  imprisonment’ ’ in

p " " *  171 to 17.3.
nmd verlittl umendmenta were
lOft "̂^et'tious 177, 189, l91 , 19Ji to

aud 207.
been °' " 8>ileration o f  the Code laving
ita „vP.“ 'tponed, tijo Council resumed

P O L I C E .

ciw."® p ljE H K  reported to  the Coun-
' received from the H om e

certain papers relatinf? to
Ao iee ill India,

H A liT L E  EREW R moved that
A ove papers be printed.
^Kfeed to ^

on ^ 0'» ic il adjourned at 6 o ’ clock,
to n o f  S ir liartlo Frere, till

at 10  o ’clock.

Thursday, October 4, 1860.

P h k s k n t :

* *'o>»’ U e  th e  C h ie f  J n g t ic e ,  Vice-Pretident,
Uo„.K , i “ C h a ir .

'""•c.Bm ,Ion ,

I I .  B . H a r in g to n , E sq .,
a ild

C . J .  E r s k in e , E s q .

for til® o f  the Day being read
recom mittal o f  “  The

<^ode,”  the Council re-
V th e »  "■ Committee for the

VcfU ®°««><ieration o f  the Code.
®cctin„ rv “ '̂ ‘ cridments were made in

S o ,i? 2 ' » .  220 , and 222 .
237 provided as follows :—

W)
lu • * "* ''“ >8 a n y  c o u n to r fo it  c o in ,

h o  t * " “ ® h e  b e cu m e  pOBsessod
* “ o w  lo  b e  c o u n t e r fe i t ,  d e liv e rs  th e

P E N A L  C O D E .

sam e t o  a n y  p e rso n , o r  a t fe m p fs  t o  in d u c e
a n y  p e rso n  t o  r e ce iv o  it, sh a ll be  p u n ish e d
w ith  im j>rieoum ent o f  e ith e r  d e sc r ip tio n  for
a term  w h ic  h  may e x te n d  t o  th ree  yea rs , a n d
sh a ll a lso  ba  l ia b le  t o  iiiie  ;  a n d  i f  h e  d e liv ers
(h o  sam e to  a n y  o th e r  person as gen u in e , o r
a ttem p ts  t o  in d u ce  a n y  o th e r  p erson  to  re ­
c e iv e  i t  as gen u in e , sh a ll be p u n ish ed  w ith
im p riso n m e n t o f  e ith er  d escr ip lion  f o r  a  te rm
w h ich  m a y  e x te n d  t o  f iv e  y e a rs , a n d  sh all

also be liable to fine,”

The CHAIRMAN' moved the 
insertion of the wards fraudu- 
leutly or witli intent that fraud niajr be 
committed” between the words ‘ 'coun­
terfeit” and “ delivers,” and tlje ( mis­
sion of the words “ shall be punished 
with imprisonment of either descrip­
tion, for a term which may extend to 
three years, and sliall also be liable to 
fine ; and if he (/clivers the same to any 
other ptTnoi} as genuine, or attempts 
to induce any other person to receive
it as genuine.”

Tho Section, as proposed to be
amended, wos passed accordingly.

Similar nwcndraents were made ia
Seotiona 238, 2-iO, 241, 2-18 to 251,
and verbal amendments in Sections
244 and 245, 263 to 261, 269, 270,
272, 290 and 298.

Section 306 was passed after the
omission of the words “ attempts to
commit culpable homicide,” and also
o f Illustration (b) as unnecessary and
likely to mislead.Verbal an.endmenfs were made in
Sections 310, 344, 348, 362, 366,
378, 384, 401, 402, and 408 ; the
heading “  Of Dinhonest Misappropi-ia-
tion of Properly” being altered into
“  O f Criwiaal Misappropriation of
Property.”Sectioaa 419 to 421, under the
beadinff “  of Frai)duietit Deeds and
Dispositions of Froperty," severally
provided that tho offender “ shall be
punished with imprisotmeDt o f eitl)or
description, for a term which m ay
extend to three years, and shall also
be liable to line,” and Section 422
under the same heading provided the
same punishment, except that the
term of iniprisonmeufc was fixed at two
iuatead o f  three years.

After Boiue verbal ameDdraq|its~



1227 Penal LEQisiiixrvE corNcir,. Codf.

The CHAIllMAN movod an 
amendment which was carried, and 
which made the Sectioiia severally 
conclude as follows :—

“  sh a ll b e  p u n is h e d  w it h  im p r iB o n m o n t  o f
e ith e r  ( le s c r ip t io ii  fo e  a t e r m  w li ic h  m a y  e x ­
te n d  t o  tw o  y ea rs , o r  w ith  fin e , o r  w ith  b o th .”

The consideration of the Code hav­
ing been postponed, the Council re­
sumed its sitting.

The Council adjourned at half past 
5 o’clock, on tlie Motion of Sir IBartle 
Frere, till to-uiorrow, at I o’clock.

Friday, Octoler 5, 1860.

P h e s e n t  :

T h e  H o n ’ b l e t h e  C h ie f  J u s t ic e ,  V ice-President,
in  th e  C h a ir .

H o n ’ b l e S i r H .  B . E .
F i 'c r e ,

H. B . H iir in g to n ,  E s q ,

A .  S c o n c e ,  E s q .,
a n d

C .  J .  E r s k in e ,  E s q .

P E N A L  C O D E .

The Order of the Day being read 
for tiie adjourned recommittal of “ The 
Indian Penal Code,” tlie Council re­
solved itself it>to a Committee for the 
further consideration of the Code.

Cliiffly verbal amendtnetils were 
made in Sections 368, 42:), -428, 420,
437, -ill, 443, 401, 402, 405,466, 470,
473, 4S3, 485, 486, 490, 491, ami 499.

irection 461 (for!>ing or using a 
forged document with intent to injure 
or deceive), was omitted as included iu 
Sectioii 470.

Section 493 (coliabita ion caused 
by a wontan dt'ceilfnlly indui'ing a 
belief of hiwful marriage), which was 
the converse < f Section 492 (cohabi­
tation caused by a man deceitiully 
inducing a like belief), was omitted as 
unnecessary.

Siction 497 provided aa follows:—
“  W h o e v e r  h a i  s e x u 8 l  in t c r c o n r w  w ith  llio

w ife  o f  a n o th e r  m a n  w ith o u t  th e  c o n s c n t  o r
c o n n iv a n c e  o f  th a t  m a n , Buch l e x i ia l  i iite r -
co iirB e  n o t  a m o u n t in g  to  th e  o iP cn ro  o f  ra p e ,
in g u i l t y  o f  th e  o fl 'cu oo  o f  a d u lte r y , a n d  BhdJJ 
b o  p u n in h ed  w ith  i tn p r is o n n ie u t  o f  e ith e r  d.
• cr ip t io n  fo r  a  te rm  w h ic h  m a y  e x te n d  to  liv t
y « « r i ,  < 9  w ith  flu e , o r  w ith  b o t h ."

T h e  . CHAIRMAN moved

1229

tii0

insertion of The words “ « 
who ia and whom ho knpws ,j 
reason to belive to be” after the 
“ Whoever has s- xual
witli” in the begiuuiiig of the 

^  greed to °
Tub CHAIKMAN' moved

addition of the w ords “  I" , ®  ̂
case the wife sh a ll not be 
as an abettor.” , fjio

 ̂ Tlie Motion was carried , a"
Section iijj amended then passed̂

Section 498 provided as fuHo"'®
VVilV

W h o e v e r  b y  f o r c e  o r  fraud
e n t ic e s  a  m a rr ie d  w om iin  from li«'
o r  fro m  a n y  p e r s o n  l ia v in g  tlio I’a™ (Is­
o n  b e h a l f  o f  h e r  hnslM iiid, o r  Ilfs'!*
tain.s a n y  m a rr ie d  w o m a n  w iili peiso”;
m a y  h a v e  i l l i c i t  it itc r co iis e  w ith  .''"yeJ i*
e li 'il l  he jiu iiish c .l  w ith  V / e * ;
e ith e r  d e so r i])t io n , fo r  a  term  w inc‘ ‘  . 
te n d  to  t w o  y e a r s , o r  w ith  fine,

A t*'®
TirE CirAIRMAN movea 

omission of tlie above Sectio 
tlio substitution of the folloffiug-

“ Whoever toke.s or ciitiocs juif 
man who is nud whom ho knows 
son to believe to ho the wifu oi n'lJ . i* 
fromthat man or fromnny por«‘"' .(|, jjjW 
care of heron hehnifof that i»an. „,j|l;“W 
that she may have illicit intercoi"̂  jj|] 9% 
person, or conceals or dctmj’® 
intent nny such woman, shuJl 
&o."

Agreed to. ,
MII. ERSICrNE moved tli  ̂ ^

tion cf tJie following new
Section 514 :— . 01

(itatenipiit, 
to  b o

“  W h o e v e r  c ir cu la te s  »  , iiice''', . . ______  . . .  rPDOrt „„Vsm en t, r u m o u r  o r  „ u8B
..0 fa lse , w ith  in ten t to

s o ld ie r , o r  s a i lo r  in  the a inW"*'
Q u e e n  to  m u t in y , o r  w ith  <---------- .
fe a r  o r  a la rm  to  th e  r “ “i.ho t‘t„i
in d u c e  a n y  p e rs o n (lio
a ffa in st  th e  S ta te  o r '  |,,, 
q n i l l i t v ,  sh all b o  punist>«'‘
o f  e ith e r  d e s c r ip tio n , i jr g„e,
e x t e n d  t o  t w o  ycm i*.
b o t h . ’’

ilPJf,1) -

A greed  to . , .  n
Section 277 p r o v id e d  'o/ fii 

»*erit of any i^rBon d)iv“'o




